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NOTES OF THE REGISTRY

ORDERS OF THE TRIBUNAL 4"

N X
of on 30th December,2003 with directic&h
to the Respondents to consider the grievance

of the Applicants within 120 days,

D,/ It appears,now the Respondents
Lave passed @ order under fnnexure-A/7
dated 9,3,2004 tuming down the grievance
of the Applicmtswhereafter,the Applicant
submitted mother representation under
Annexure-A/8 dated 24.3.200&_7which is
stated to be still pending,In the said v,
premises,the Applicant has approached thg.%.
Tribunal again in the present OA It is ::.he
case of the Applicant that in the meantime
further juniors of the Applicant have been
given promotion without considering the
case of the Applicant in its proper
perspective,It is the positive case of the
Applicant that his case for promotion did not
receive due com sideation of the Resgpondents
in tems of »’t'he Réilway Board Estt, sl.gq’;’-,"!'zﬁss
071999 and that the said provisions of"-'“,' <3
Railway Board Estt,sl,No,266 of 1999
ought to ha%e been kept in view while

considering the case of the Applicm t.

?)/ Having heard Mr,Mohapatra,leamed

Counsel for the Applicant and Mr, PeCo Panda,

leamed counsel appearing for the Rajlways:

on whom a copy ©of this OA has already been |




served,this Origiral Application is dispo sed
of with direction to the Respondents to
consider the case of the Applicakts for
promotion by keeping ir mind the provisins
of the Railway Board Estt,S1,N0,265 of 1999
and to consider his case further to grant him
promotion retrospectively from the date wifen
his alleged juni-rs were g¢iven superseding
promotion,

Z} It is also the positive case of the

()

&ﬁ’?/ y ol ‘%/“2‘9&7 Applicant that few promotional posks are lying

éL/p\) %(’i?‘

gfievances with immediate effect,he may sustain
%7 ef/ e 9"79%4 further supersession,Therefore, the Respodents
[7 /%5‘74, are hereby called upon to complete the exercise

qh@u%,vwmt and unless the Respondents look to his

of giving consideration to the grievances of
the Applicant(in terms of Railway Board Estt,

S1.N0,266 of 1999) as expeditiously as possible;

preferably before granting further prom&tion to

g_/\/ é’“//Ll 9/3%(. others,

t;/ With the aforesaid observations ana
. \,‘l“‘m directions,this Origimdl Application 1is disposed of

W/ at this admission stage,

7 Send copies of this order to the
Re spon den ts/alor*gwith copics of the OA,and
free copies of this order be given to leamed

counsel for both sides,




